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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

Al APPLICATICN UNDER SECTION 19 OF THE ADMINISTRATIVE

TRIBUNAL ACT, 198%.
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U.A. No. nf 2018,
1, ari smiteava Bera,

son of Nama}, (/. Bera, working
as Pnstal Asglstant at Serampore

¥.,0., residing at NP0 - Keleta
Dist - HooghWy P 719000

5, ard Kartick Chandra Kundu,

snn of SaniRaL  Kundu, working

as Postal Assistant under South

Honghly Division, ferampore, re-

stding at vul+ P0- ’?ajfﬂftﬁbaﬂé'féigjng)
Disk - Heoghly, P = T124¢%

3, Sri Pradip Adak,

nalh”
aon of LhSambhs, Adak, working as
Postal Asslstant under gouth Hoog-

hly Ddvision, residing at

G- $hibasambate, PO - Balarom bat
DIt - Hﬁj,/,'lg. Pin ~ 712409

L, &3 Tapan Kumar Paramardk,

asnn of Ribhid paramanik,

working as Postal Assigtant under

south Hooghly Division, and resi-

ding at vill +P 0 - .I\Y’OC\i)N)/\
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« Vergus =
1+ Union of india, thmugh the Secretary,
Minigtry of Communicatinn, Dax Bhawan,
New Delni 110 001,

2. The Culef Post Magter Ceneral,

Yogayng Bhawan, Kolkata - 700 012.

2+ The Post Master General, South Bengal

Reglon, Knlkata - 700 012,

be The gr. Superintendent of Post 0ffice,
8nuth Booghly Division, Serampore, Pin Onde
No.: 712 201,
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CENTRAL ADMINISTRATIVE TRIBUNAL

KOLKATA BENCH

KOLKATA

No.O A /350/954/ 2018 Date of order: 18.07.2018
M.A/350/479/2018

Coram : Hon'ble Mr. A. K. Patnaik, Judicial Member
For the applicant : Mr. N. Roy, counsel
For the respondents @ Mr. K. Prasad, counse|

ORD £ R(Oral)

A. K. Patnaik , Judicial Member

This 0.A. has been filed by the applicants under Section 19 of the

(b) To issue further di
representation of the appli

(¢)  Toissue further direction upon the respondents to consider the case
for old pension scheme where the same similar person, namely Sri Mrinal
Chakraborty has been considered for old pension scheme and where the
said Chakraborty has joined after 1.1.04 and his date of joining is 10.01.04,
according to that, the applicants are also same similar persons and their
case may be considered for old pension scheme forthwith.

(d)  Any other order or orders or further order or orders as deem fit and
proper under the circumstances of the case.

(e) To produce Connected Departmental Record at the time of Hearing.

(f)  Leave may be granted to file joint application under Rule 4{S}(a) of
CAT/Procedure, 1987.”

2. The applicants have also filed the M.A.N0.350/479/2018 seeking

permission of this Tribunal to move the O.A. jointly under Rule 4(5)(2) of

AL

C.A.T(Procedure} Rules, 1987.




3. Heard Mr. N. Roy, Id. counsel for the applicants and Mr. K. Prasad, |d.

counsel for the respondents.

4, Having heard Id. counsel for both sides, the M.A. for joint prosecution is

allowed.

5. Sofar as the O'.‘A. is concerned , Mr. N. Roy, |d. counsel for the applicants
submi&ed that though the applicants filed detailed representations to the
Respondents No. 2 and 4 dat.ed 26.02.2018, 15.02.2618, 13.03.2018 and
17.02.2018 (Annexure A/7 collectively) ventilating their grievances therein, they
received no response to the same till date. Mr. Roy further submitted that the
applicants would be satisfied for the present if a direction is given to the

Respondent No.2 i.e. the Chief Postmaster General, Yogayog 8hawan, Kolkata or
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the Respondent No.4 i.e. the%ri%
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the applicants annexed as Annex

time frame.

6. Though no notice has been issued to the respondents, | think it would not
be prejudicial to either of the parties, if the above prayer of the Id. counsel for the

applicants is allowed.

7. Accordingly the Respondent No.2 ie. the Chief Postmaster General,
Yogayog Bhawan, Kolkata or the Respondent No.4 i.e. the Senior Superintendent
of Post Offices, South Hooghly Division, Serampore is directed to consider and
dispose of the representaﬁons of the applicants annexed as “Annexure A/7” by
passing a well reasoned order as per rules and regulations governing the field

within a period of six weeks from the date of receipt of this order and
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communicate the result to the épplicants forthwith. After such consideration if
the grievance of the applicants is found to be genuine, then the respondents shall
take expeditious steps for granting the consequential benefits to them within a

further period of six weeks from the date of taking decision in the matter.

8.  Itis made clear that | have not gone into-the merits of this case and all the
points raised in the representations are kept open for consideration by the

respondent authorities-as per rules and regulations governingthe field.

9. With the aforesaid observations and directions, the O.A. is disposed of at

the stage of admission itself.

10.  As prayed by Id. counsel for the applicants, a copy of this order along with

the paper book be transmitted t%“aaépbagg t No.2 and 4 by the Registry by
I AT A

speed post for which Id. coundel ,ﬁ‘gﬁ‘”{'{ jdant shall deposit the cost by
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Monday i.e. 23.07.2018. A fre

counsel for the respondents.
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(A. K. Patnaik )

Judicial Member
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